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CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEDABAD BENCH 

O.A.NO. 658/93 
TOc 

DATE OF DECISION 11 .8.97 

Shri Chaliumuthu Thanriapal 	Petitioner 

IIr.3ai1esh Parikh 	 Advocate for the Petitioner [s]  

Versus 

union of India & Ors. 	 Respondent 

Mr .A .S.Kothari 	 Advocate for the Respondent 

CORAM 

The Hon'ble Mr. V ,p,Ldha}ishnan: 	Member (A) 

The Hon'b!e Mr. T, N.Bhat 
	 Member (J) 

JUDGMENT 

Whether Reporters of Local papers may be allowed to see the Judgment ? 

To be referred to the Reporter or not ? 

c 	Whether their Lerdships wish to see the fair copy of the Judgment ? 

4, Whether it needs to be circulated to other Benches of the Tribunal 
2 



:2: 

Shri Challimuthu Thanriapal 
B.G.Loco $hd, 
Hutments Area, 
Gandhidham. 	

.... Applicant. 
(Advocate : Mr.Sailesh Parikh ) 

VERSU3 

Union of India, 
through: The General Manager, 
Western Railway .Chuchgate, 
BOMBAY. 

Divisional Manager, 
Western Railway, 
AJNER. 

Asstt.Engineer, 
Western Railway, 
Engg .Deptt. 
GANDHIDHAM. 

Permanent Way Inspector 
B.G. (W.Rly.Engg.Deptt), 
GADHIDHJM. 

(Advocate: Mr.A.S.Kotharj ) 

ORAL ORD ER 
In 

nAl /c/o 

.... Respondents. 

Date: 11,8.97 	1 

per: Mon'ble Shri V.Radhakrishnan : Member(A) 

Mr.Kotharj, counsel for the respondent is present. 
Neither the applicant, nor his counsel is present. 
Dismissed for non prosecution. 

C T.N. l3hat ) 	 ( V.Radhakrishnan 
Mnber (3) 	 Mnber (A) 

nPM 



ORDER 

one esent for the respondents, 

3eing a Division Bench matter, adjourned to 

1 • 8 • 1997. 

__ 

4 

Mr.Shailesh parikh learned counsel for the 
applicant is present. There is a leave note of 
Nlr.A.S.Kothari. we have heard Mr.Shailesh parikh 
and have gone throuqh the contents of the M.A. 

for -restoration of the O.A. it discloses suff 

cient ground for restoration. Acordiflg1y the 
M.A./833/97 is allowed and the O.A. is 

restored to its original' position. List the J.A 

for final hearing on 18.12.97. Notice may be 

sent to Mr.A.3.Kothari about the fixinq f th. 

d2iof final harg. 

z 2•fr•,  '% 



Office Report - 
4- 

I8,12.7 
cunsei 
is adjo' 

PC. 
Mer 

pandit _j 
,h parikh1  th 
.1998.  

V.Radhakrishnan 
Member (A) 

(Ie!1iftd Mwnr of 
is not ayli3øf 

intter is adjc' 

t:r.Shailesh parikh is present. 
The reondnts are directad to nominate 

t'- Th 
	 alternate counsel in place of Late Mr. 

A.$.KOthari 

Adjourned to 22.04 ,j998. 

( p.C.Kannan ) 
	

( v.Radhakri nan 

Member (J) 
	 Member (A 

npm 

rtt. 	ti 	r 	;i An, aL--: 	CLfl' 
counsel, adjourn to 	9.7.l8 

\l.aaflakrL : 
-ernh.. 	. 

n 



,  OA.658/93 _ 
Time being over, adjourned to 14-9-98. 

	

(PCnan) 	(V.Radhakrjnan) 

	

Me nber (J) 	 Me rnie r (A) 

*SSN 

14.9.8 
	 As the Tivision Bench is not 

available taar in Court IT 

adjourned to  

5.11.98 

(P.0 .yannan) 
Member () 

Being a Division Bench matter, 
adjourned to 31.12.98. 

41-L— 
(V..Radbakrishnan) 

Member (A) 

nk}: 

Mr.Sailesh Pariich counsel for the 

ap:licant is not prosent. Adjoirned 

I to 10,3.99. 

/1 

Membe 

A 



I' 

10.3.99 

( 

13.5 .99 

As the Division Bench is not available, adjourned 
to 13.5.99. 

(P.0 .Karinan) 
Member ( j) 

nkk 

Issue notice to th resoondents to nominate 
alternative counsel in place of 	Late 1othari, 
Respondents are directed to do so without further 

loss of time. Adjourned to 22.7.99. 
. 

4-- 	 MU'  
(A .s .sanghavi) 	 (V .Radhakrishnan) 
Member (J) 	 Member (A) 

nkk 

22-7-99 
	

Being a Division Bench matter, adjourned 

to 27-9..99. 

-/ 
(I.S.SANiAVI ) 

MEMBER (J) 

- 	 55 

29 

27.9.99 Mr. Shailesh parikh is not present. 

Sick-note fi led by Mr. Handa. Adj ourned 

to 26.10.99. 

(P.C. Kannan) 	 W. Rdhakrishnafl) 
Me mbe r (J) 	 Membe r (h) 

FO 
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cq 	fft 	 TTr 

	

DATE 	 OFHCE REPORT 
	

ORDER 

2 	.. 

-- 	

) 	-, 

.Iannan) 	 V .TaTh  

	

8.12 .99 	 Division Bench matter. Adjourned to 

4.2.2000. 

(A .s .sariqhavi) 
Membr (j) 

4 .2 .2 000 

19.4. 2000 

nkk 

Mr.Handa has filed a leave note. 
Adjourned to 19.4.2000. 

	

(P.c .annan) 	 (V.Radhakrighnan) 

	

Member () 	 Member (A) 

nkk 

MMXXM 

Mr. Shailesh parikh, for 

the applicant absent. Mr. Handa, 

for the res-pondent seeks time 

to obtain instructions. Adjourned 

to 24.4.2000. 

(A.s. Sanghavi) 
Member () 

Pkn 

'r/ 	rf/&-18 5-99---10, 000 



Al Ar'UN1(.Tj) 	TDIflI A i 
S S%JSE4 .LXtPitS! IlK_Pt. 1.1S.K 1 	li S £.SS_FS'L l_ 

AFiIEEDARAD RENCFI 

0 A/658/93 
iiate 01 L?eclsloIi: 14.06L000 

flfl LflaIiaImltIIU inannapal 	 :iennoier (S) 

MrSat1esnPnkIL 	- 	 nocate for the FJe1t1oner(s) 

1)IIIUII UI IHUII t \JJ.. 

n 17 ivii I. i\. I 1i1IUd 	 (IV()4L% JUl tIlt 

(OR L 

PP 1i .?I.IP !.J,. 1) ( I? AT T 4 1%J 
i iic iiufl 	ii • 	. 

The Honbie \ir. NLP.SiNCH 

11t4T11I) 
11JLLJIt1L1 	tJJ 

i%1FJ%iiiLK (A) 

Jrrt)(;4r1?Vi' 

I 	V .UHtI iJ7U1 LVI) JL JlI }JijJtL) iiia tic altJ VVcU"wed  LU 	tuc juuiiiciit 

2 	to be reterred to the Reporter or not! 

3. Whether their Lordships wish to see the iir copy of the Judgment? 

1 	\Aihethei it needs to he circii1ited to other l3epches of the TnhunP 



Chaliarnuthu Thannapal 
f' T 

J) * I. LvU LU i31 I eu, 
J11+1-ri-+o A S 1 ç.4 1,-S S t*,..&S 1,40 5 1,1 

Gandhidham. 	 = Applicant = 

A4w'cate Mr $ailesh Pir4kh 

I 	 '.'1St'.JLL 'JI 

Throuih (eneri1 T4-n-r.. 

W. Riy., Church gate, 
lvi u11Ilj1_1• 

2. 	Divisional Manager, 
JL 	 I %J&L1%L , 

A- 
'J.rL.3 L L. L,II1II it I 

AI Plc, Vi,crcr fl.rft 

G andhidham. 

4. 	Permanent Way lnspector, 
B. G. (W. NIy., ingg. L)eptt) 

\.1 UIUIIIUI1UIJ.. 
- 	 - 
— t\tbUIIL&tIIL - 

Advuvatt: Mr. P. K. Hada 



AT 
%JLW flJZWZi 

fl A 	1C1Q2 

hate: 14.06.2000 

Per Hon'hle Shri, P. C. Kannan 	Member (J). 

Nif1-ur Mr S1cb Prikh tr1incJ fr fh 	14ririt rrnr 

the applicant is present. Mr. P. K. Handa is present. 

2. 	Dismissed for default. 

(M P i,ab -"i 
Member (A) 

(p (_ 	111_1 

Member (J) 

Mb 



O /658/93 

fcf 
DATE 	 OFFICE REPORT 

	 ORDER 

	

1E3.2 000 	 ir.gailesh Parlkkb is present. 

Mr.Flanda seeks time to file renly to the 

MA/535000. Adjourned to 11.10.2000, 

- 
(.c .i<annan) 
M\errber (3.) 

R. 

	

11.1k .00O 	 Mr. Shevde files appearance in 

Place I  of Mr. Handa. Appearance i 

recorded. Ajc,arne ci to 27.11.000. 

 

.c. 
Member (4:j) 

Q.s. sanghavi) 
Meniber (Zr) 

IE 

 

MA 535 of 2000 In OA 658 of 93 

Hej'ri Mr Sailesh Parjkh and 
Had 	Considering the grounds 

mentioned in the MA, we find that 

sifficient cause is shown for restong 

t}e O.A to file. Hence, the MA is 

a'lowed and OA is restored to file. 

No order as to costs. 

(4 . 	rstav a 
Member (A) 

(A. S. Sanghavi) 
Member (J) 

53 	 8 5-99--1 0,000 



55 
fcfl- 

OFFICE REPORT 	 ORDER 

1R.9 .2 000 Mr.3ai1eh 1art)th is present. 

nr.Ia:n-9a seeks tie to file rely to the  

MA/5'52000. Acjouri ...d to 1i..i0,2003 

(P.0 .annan) 
Me!iber j) 

Mr. SAevde files appearan In 

Place I of 4r. Hancia • Appearance is 

recorded. Aj ourne d to 27 • 12. • O0O. 

G.C. 3rivatava) 
i.emoer () 

MD 

(P.s. aanghavi) 
Member i7) 

M•pL!QOLL 0A658 of 93 

Heard Mr. Sailesh Parikh and 

Jr. Had . Considering the grounds 

lentioned in the M.A, we find that 

Lifficient cause is shown for restoring 

ic 0A to file. Hence, the M.A is 

I]owed and O,A is restored to file. 

o order as to costs. 

(D.C. Srivastava) 	(A.S, Sanghavi) 
Member (A) 	Member J) 

5- 573 	 9 8 - 1 8 5-99-1 0,000 



CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEDABAD BENCH 

658/1993 

Date of Decision: 27.11.2000 

Thallarnuthu Thannapal 
	

Petitioner (s) 

Sailesh Parikh 
	

Advocate for the petitioner [] 

Versus 

Union of IndIa & Ors. 	 Respondents [s] 

Mr. ?. 	Hand 
	 Advocate for the Respondent [S] 

F 

THE HOWBLE MR. A. S. SANGHAVI 	1. MEMBER (J) 

THE HOWBLE MR. G. C. SR1VASTAVA : MEMBER (A) 

JUDGMENT 

1. Whether Reporters of Local papers may be allowed to see the judgment? 

2 To be referred to the Repoier or not? 

3. Whether their Lordships wish to see the fair copy of the judgment? 

4 	Whether it needs to be circulated to other Benches of the Tribunal 2 



-2- 

Shri.Challamuthu Thannapal, 
B. G. Loco Shed, 
Hutments Area, Gandhidharn. 	 - Applicant 

Advocate: Mr. Sailesh Parlkh 

Versus 

Union of India, through General Manager, 
W. RIy., Church gate, 
Mumbai. 

Divisional Manager, 
W. Riv., Ajmer. 

A.sstt. Engineer, 
W. Riv,, Engg. Dept 
Gandhidham. 

4. 	Permanent Way Inspector, 
B.G. (W. Riy., Engg. Dept.,) 
Gandhidharn. 	 - Respondents - 

Advocate: Mr. P. K. Handa 

ORAL ORDER 
OA 658 of 1993 

Date: 27.11.2000 

Per HonbIe Shri, .N.S. Sanghavi : Member (J). 

Heard Mr. Sailesh Parikh fo the applictand Mr. P. K.Hdan  

for the respondents. 	This O.A was dismissed in default but on 

/ 	
account of the orders passed in M.A 535 of 2000, the same is 

restored to file. We have heard the learned advocates of both the 

parties. 



V 
10  

=3.. 

2. 	 th a grievance that though he has The applicant has come wi  

been appointed as Beldar and is working as Beldar since long, he is 

being posted as Gangman against his wishes and is not being 

regularised in the post of Beldar. The applicant had earlier preferred 

O.A No. 496 of 88 seeking multiple reliefs and that same has been 

disposed of by this Tribunal on dated 14. 1289 with a directions to 

adjust the period between the order and its implementation being 

treated as period in leave as admissible etc. 	The applicant had 

thereafter preferred O.A No. 48 of 90 making a grievance that he is 

not being made permanent to the post of Beldar and that the 

respondents should be directed not to act and implement the order 

dated 8.01.90. The O.A was disposed of by this Tribunal on dated 

2.3.92 stating that the relief prayed in para 7 (B) and 7 were already 

set aside and no order required to be passed for this relief. It was 

also directed that the authority concern might consider the 

representation of the applicant that he might make as to whether the 

leave due was sanctioned and if any amount may required to be paid 

had not been paid as per the rules. The applicant was alreadygiven 

permission to file fresh O.A about his grievance regarding him to be 

made permanent as Beldar. 	it appears that subsequently the 

applicant had preferred representation with the respondents but 

since he was not made regular in the post of Beldar, he has again 

moved the present O.A. The grievance of the applicant is that though 

he was working as Beldar and was appohited as Beidar, he is being 

asked to work as Gangman. According to Mr. Parikh, learned 

advocate appearing for the applicant, the applicant is not willing to 

work as Gangman though the post of Gangman is a promotional post. 



Mr. Handa, learned advocate appearing for the respondents has 

submitted that Beldar is group D' post and the Gangman will be a 

promotional post for the applicant. Under the circumstances, since 

the applicant is being asked to work as Gangman he is being given 

benefit of promotion. 	However, according to Mr. Parikh, the 

applicant does not want the benefit of the promotion and would like 

to be satisfied if he is made permanent in the post of Beldar. Mr. 

Handa for the respondents further submits that there is no post of 

Beldar and all the post of Beldar are abolished leaving only Gangman, 

Peon or Mali etc. Mr. Parikh for the applicant says that the working 

of Mali or Peon is being taken from the applicant and he may be 

regularised in that post 

3. 	In view of the discussion at the bar and further submissions of 

Mr. Handa that by this time the applicant must have been made 

regular in group D' post as a Beldar, as he has completed more than 

10 years of service in the said post, we deem it fit to direct the 

respondents to consider the applicant for being regularised as Beldar 

or if the posts are abolished then, in any post of the group D' post 

except Gangman such as Peon or Mali as per the rules and 

regulations in existence, if he has not been made regular by this time. 

it is also further directed that if the applicant is not willing to work as 

Gangman, he could not be asked to work as a Gangman and should 

be continued in group 'D post. With these directions, the O.A stands 

disposed of. No order as to costs. 

74tc-- 

(G.C. Srivastava) 
	

(A.S, Sanghavi) 
Member (A) 
	

Member (3) 

Mb 


